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 Mr. Baglekar Akash Kumar, learned 

counsel appears for the petitioner. 

 Mr. E. Poornachander Rao, learned 

Government Pleader for Forests appears for 

respondent Nos.1 and 3. 

 Mr. Muralidhar Reddy Katram, learned 

Government Pleader for Revenue appears for 

respondent No.4. 

 In this Writ Petition, the petitioner  

inter alia has assailed the validity of Sections 

20(1)(c)(ii), (iii), (iv), (vi), (vii), (ix), (x); 

20(1)(d) and 20(3) of the Telangana Forests 

Act, 1967, on the ground that the same is 

unconstitutional, void and repugnant to the 

Scheduled Tribes and other Traditional Forest 

Dwellers (Recognition of Forest Rights) Act, 

2006, in view of Articles 254 and 300A of the 

Constitution of India. The petitioner in 
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addition has assailed the validity of the 

undated show cause notice issued to the 

petitioner which has been received in July, 

2024. 

 

 Issue notice to the respondents. 
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